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Sardar Majithia: Possibly they do
provide similar facilities.

Shri Joachim Alva: If a mighty na-
tion like the United States gives out
the figures of its Army, Air Force and
other defence personnel, what objection
has the hon. Minister got to give infor-
mation regarding the number of order-
lies in the Indian Army?

Sardar Majithia: For obvious rea-
s0ns.

Mr. Deputy-Speaker: There is no
use arguing this matter. It is left to
the Government to decide whether it
is in the public interest or not, to dis-
close the information, particularly in
matters of defence.

Shri V. P. Nayar: May I know whe-
ther army personnel are drafted as
orderlies for exr-Rajas—I mean ex-
rulers?

Sardar Majithia: Not to my know-
ledge.

Mr. Deputy-Speaker: Next question.
No. 287.

. Shri V. P. Nayar: What about ques-
tion No. 286?

Mr. Deputy-Speaker: It has been
transferred to the list of questions for
the 3rd March, 1953, for answer by
the Minister of Commerce and In-
dustry.

EMERGENCY OFFICERS

*287. Shri A. N. Vidyalankar: Will
'dt'let Minister of Defence be pleased to
state:

(a) whether it is a fact that a large
number of emergency officers, directly
recruited, have recently been released
from service;

(b) if so, the number
officers released in 1952;

(c) whether any active attempt has
been made to absorb these officers in
other Government Departments and
if so, how many of the released
oﬂigers have heen elsewhere absorbed;
Py '

(d) what benefits are allowed to
these officers on their release?

The Deputy Minister of Defence
(Sardar Majithia): (a) No.

(b) Only 33 officers who were grant-
ed Emergency Commission direct from
civil life were released in 1952.

(c) Yes. Out of 33 direct Commis-
sioned Officers released during 1952,
two have been absorbed in Class II ap-
pointments in the Ministry of Defence.
In addition, 84 officers who were re-
leased before 1952 found employment

of such
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last year in the Central and Stame Gn--
vernments.

(d) Under the existing rules, Emer-
gency Commissioned Officers recruited
direct are not entitled to any pension-
ary benefits.

War gratuity admissible under the
rules has already been paid to these
officers.

Shri A. N. Vidyalankar: As for those
who have not been absorbed yet, are
the Government making any attempts
to absorb them also?

Sardar Majithia: Yes, the Govern-
ment are making attempts.

ELECTION PETITIONS

*288. Shri Lakshman Singh Charak:
(a) Will the Minister of Law be pleas-
ed to state how many Election Peti-
tions were filed up to the end of
December 19527

(b) How many Tribunals were con-
stituted to dispose of the petitions up
to December, 19527

(c) How many petitions are still
pending before Tribunals?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) 342 peti-
tions were filed up to the end of’
December last.

(b) 63 Tribunals were constituted.

(c) 232 petitions were pending be--
fore the Tribunals on 1st February,
1953.

Shri Nambiar: What will be the
date by which all these petitions would
have been disposed of, and we can
think about the next elections?

Shri Biswas: That is more than I
can say.

Shri K. K. Basu: May I know the
name of the State which has the larg- -
est number of such petitions?

Shri Biswas: The numbers are &s -
follows:

Patna 12 (In Bihar)

Ludhiana 11 (In Punjab)

Patiala II 11 (In PEPSU)

Jaipur 12 (In Rajasthan)

Rewa 18 (It is in Vindhya
Pradesh, and tops
the list).

Mr. Deputy-Speaker: How is it that .
any hon. Member is interested in some
election not known to him?

Shri Gidwani: May I know in how
many cases elections have been held
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‘before final decisions were made by
competent authorities regarding the
rejection of nomination papers of the
candidates?

Shri Biswas: I gave the numbers in
reply to an unstarred question the
other day. I have not got those figures
here now.

Shri Gidwani: Do the Government
‘propose to amend the Act?

Mr. Deputy-Speaker: It is a sug-
gestion for action.

Shri Biswas: A Bill will be introduc-
-ed shortly.

S.S.R.C. OFfFICERS (PENSION)

*290. Shri Lakshman Singh Charak:
(a) Will the Minister of Defence be
‘pleased to state the total number of
:S.S.R.C. Officers in the Indian Army?

(b) How many out of this cumber
are officers of the former State Forces
and how many former I.E.C.O.?

(c) Have Government framed rules
regarding grant of proportionate pen-
sion if the S.S.R.C. Officers are re-
tained for more than 10 years?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Itisnotin
‘the public interest to disclose the ac-
‘tual number of Short Service Regular
Commission Officers now serving in the
‘Indian Army.

(b) Nearly 18 per cent. of the pre-
sent strength of S.S.R.C. Officers were
former Officers of the State Forces and
28 per cent. former I.E.C. Officers.

(c) S.S.R.C. Officers are entitled only
to terminal gratuity. Even the perma-
nent Regular Commission Officers with
less than 15 years of service are not en-
titled to a pension. The question of
grant of proportionate pension to
‘S.S.R.C. Officers with more than 10
years service. therefore. does not arise.

S.S.R.C. OFFICERS

*291, Shri Lakshman Singh Charak:
Will the Minister of Defence be pleas-
ed to state whether it is a fact that
S.S.R.C. officers are being granted ex-
tension from year to year?

The Deputy Minister of Defence
(Shri Satish Chandra): Officers who
were originally granted Short Service
Regular Commission in the Army for
one year are being granted extensions
for a period not exceeding one year
at a time, if their services are required.

Officers, who were originally granted
~Short Service Regular Commission for
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a period of 3 or 5 years, have been
granted indefinite extensions for so
long as their services are required.

Shri Lakshman Singh Charak:
What are the reasons for the grant
of extension from year to year?

Shri Satish Chandra: To whom, Sir?
As 1 said, there are two categories of
Short Service Regular Commission
Officers. One is of those who were
originally granted Short Service Regu-
lar Commission for a period of 3 to
5 years. They have been recently
granted indefinite extension up to such
time that it becomes necessary to re-
lease them. The others were given
Short Service Regular Commission only
for one year and I think that the rea-
son for keeping them on is the prevail-
ing political situation.

Shri Lakshman Singh Charak:
What is the difficulty in the way of
treating this category on the same
basis as the other one?

Shri Satish Chandra: Probably. our
army strength will not be able to ab-
sorb them and retain them for any
length of time.

COMMONWEALTH DEFENCE SCIENTISTS

%292, Shri H. N. Mukerjee: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that a meet- -
ing of Commonwealth Defence Scien-
tists will be held shortly at Delhi?

(b) If so. what is the purpose of
the Conference?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes; a
meeting of the Commonwealth Ad-
visory Committee on Defence Science
is to be held in New Delhi from the
2nd to the 14th March 1953.

(b) The object is to co-ordinate
scientific research relating to defence
by providing an opportunity to the
leading scientists of the Common-
wealth countries in this field to meet
and discuss problems of common in-
terest.

Shri H. N. Mukerjee: May I know,
Sir, if there is a system of regular
mutual exchange of scientific informa-
tion regarding defence as between
India and the other countries of the
Commonwealth?

Shri Satish Chandra: Yes. Sir. Orly
such information is exchanged which
the exchanging countries can make
use of. If is no use for India to get
information which she cannot utilize.
Therefore, all such information which
is of mutual interest is exchanged.





